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The applicant has filed this o.A. against the 

order of termination of his services dated 22 .10 .85. 

The O.A. has been filed on 10.8.93 i.e. after a lapse 

of about 8 years. The applicant has also filed an 

~!,p• for condonation of delay. The reason given in 

the M.P. iS that he was ill from June 1983 till ~rch 

1986. EVen if this contention of the applicant is 

accepted the o.A. has been filed after 6 years from 

recovering!~ illness. There is no satisfactory 

explanation for such a long delay. therefore, no 

ground for condonation of delay. The o.A. is dis­

missed as being time barred. The M.P. No. 423/93 

also stands dismissed accordingly. 
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